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Hon'ble Mr, Jystice U.C.Srivastava, V.C,.

Bon'ble Mr, K, Obha

va, Member (A)

( 8y Hon

Tre name

Employment Ezchang

ble Mr. Jyustice U,C.Srivastava,VC)

of the applicant was sponsored by tre

5 Lucknow vide letter dated 180.10.1989

and as such the apblicant was offered the job to work as

contingent Empty D
per day. The appl
but actually he jo
Driver. According
certificate for wd
services of the ap

dated 5.9.1990, wl

river on daily wae2s basis @ R’s. 30/~
icant was asked to join by 31.10.1983,
ined ris duty on 26.10.1983 as a

to the applicant he was also issued a
rking and re continued to work. Tre

plicant were terminated vide order

‘ict order was communicated to him on

12.3.1990.

Agerieved aeainst the same, the applicant

tas approached this tribunal contendine that of course

he was eiven an appointment and a raquisition was ssnt to

the employment a2¥chanee for thte post of Driver, which was

lyine vacant and there was no rhyme and reason for the

respondents to terminate his services.

furtter contended

days im a year as

It has been
that re ras worked for more than 240

such lis regularisation in thre last

year -iz should npt have been confirmed.

2. The respondents have not denied the facts that

the post is not lying vacant and rave also stated that

some reeular empl

oyaes have already been appointed, but

it has been contgnded that the applicant was purely and

Jaily wage appoin

|

tee and 3s such he has no riert to the

Contd..2/-



b

sald post and as par
y2ars as casual worke
of two years for regu
d4id not work for 240
such re is not entit

if the post is lyine

..
'

rules he was raquired to put in two

r with at least 240 days during each
1larisation and as such the applicant
days during each of two years and as
led for regularisatioh.‘ May it be so,

vacant and no resegular appointment hras

been made, there appears to be no reason why the applicant

stould not be allowed to continue in service.

Accordingly,

the respondents are directed to allow the applicant to

continue to work as Driver again, In case,there is no

criminal case s penﬁing and there is no serious charees

levelled against him, he is entitled to the said post,

so lone the reeular appointment is not made,

Tre applicants

case will also be considered for resularisation, in case,

he fits in within tte same.

With these observationbs, the

application is disposed of as above. No order as to costs.
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Vice~Chairman

Lucknow Dated: 10.12.1932.
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